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THE RESERVATION OF VACANCIES

IN POSTS AND SERVICES FOR

SCHEDULED CASTES AND SCHE-
DULED TRIBES BILL, 1990
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SHRI V.NARAYANASAMY beg 'omove or
leave to introduce a Bill to provide for the
establishment of the State of Pondicherry and for
matters connected therewith.

The question was put and the motion was adopted.

SHRI V. NARAYANASAMY: Sir, I introduce
the Bill.

THE FOREIGN EXCHANGE REGULATION
(AMENDMENT) BILL, 1990

SHRI KAMAL MORARKA (Rajas-than): Sir,
I beg to move for leave to introduce a Bill further
to amend the Foreign Exchange Regulation Act,
1973.

The question was put and the motion was adopted.

SHRI KAMAL MORARKA: Sir, I introduce
the Bill.



